e

In The Central BAdministrative Tribunali
Jaipur EBench, Jaipur | @

OA.|TA/MP. Nouoovuesruunrrresarsensssese e sesssmmseesimssssssmansesnss 199
M.L.Rhargava M.Ravindrah

LT N P PP NPT PR PR Y P T PR Y YR P Y PP Y PR Py

s VOISUS ... veevereressiesnresnens s Criieersrastrereas sesrasanensanens cenreeeeree e

Date of Order

Orders

13-5~

‘-)
0O
O
[N

-3

' —— —
CP NMo. 1079 (0o No. 854 /33)

Pet it inonzr present in person

4]
{0
i
rf
ot
<
@©

Mr. HeFo.Fapoor, CLA, departmertal rep

S re
for the responlent

r[v
U_l

V 4
Heard.

The departmental repressntativre states that

. the revized amiunt of leave enczshimenthad indeed
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has braught today in the ocourt
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2,197 towards paymenit -:,n.this aczount which has keen
hand23d over t£o the petitiopsr today in the court.

The petiticner agjreeg that barring the and :um-ir - ferred
o at page 2 of Anmmeruare-AS Jdated 7-1-%5, all other
pavments have been reoeived by him. Az regarde payments
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taken by the respondents themselves regardingpayment
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